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Fael (Sardsr Swaran Singh):

Sir, I beg to lay on the Table, under
sub-section (3) of Section 27 of the
Coal Bearing Areas (Acquisition and
Development) Act, 1057, a copy of
the Notification No. S. R. O. 2485
dated the 27th July, 1957, making
certain amendments to the Coal Bear-
ing Areas (Acquisition and Develnp-
ment) Rules, 1057. [Placed m Libru-
ry. See No S-158/57].

AMENDMENT TO DispLacEd Prusons
(COMPENSATION AND REHABILITA-~
TION) Rurts

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): Sir, I beg to lay on the
Table, under sub-section (3) of Sec-
tion 40 of the Dasplaced Persons (Com-
pensgtion and Rehabihtation) Act,
1954, a copy of the Notification
No SRO 2374/R Amdt XIV, dated
the 20th July, 1957, making certamn
furthet amendment to the Displaced
Persons (Compensation and Rehabili-
tation) Rules, 19556 [Placed in Lsbra-
ry See No S-156/57)

]
STATEMENT CORRECTING REPLY GIVEN TO
QUESTION

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar):
Sir, I beg to lay on the Table a copy
of the statcment correcting the reply

given to Unstarred Question No. 462 on
the 29th May, 19857.

Statement

In connection with the answer given
to Unstarred Question No 462 in the
Lok S8abha on the 29th May, 1957, I
wish to lay the following statement on
the Table of the House

It has since been discovered that the
answer given to parts (¢) and (d)
of the question did not represent the
correct position. This was due to
some misapprehension on the part of
certain offices from where the material
for the answer had to be collected
The correct position is as follows:—

1t is true that applications from cer-
tain candidates, who were’ already in

the employ of a Central Government
Office, were not forwarded to the
Union Public Service Commission,
even though they were eligible for
appearing at the examination in terms
of the prescribed conditions of eliga~
bility. However, mn  respect of per-
sons already in Government employ,
the discretion whether any application
for recruitment by selection to posts
advertised by other Mimstries or
Depariments or by the Union Public
Service Commision, as also for compe~
tiive examination held by the Union
Pubhic Service Commussion for re-
crusitment o services under Govern-
ment, should be forwarded or not rests
with the administrative authority con-
cerned The question whether apph-
cations from employees of a particular
Office or Department should be for-
warded or not 1s usually/decided with
reterence to the cadre position and the
tonditions of employment of the per-
sons concerned in that Office or De-
partment

ReporTs OF Tartrr CoMMISSION

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
Sir, un behalf of Shr1 Manubha: Shah,
1 beg to lay on the Table, under sub-
section (2) of Section 16 of the Tariff-
Commussion Act, 1851, copy each of
the following papers:—

(1) Report (1957) of the Tarff
Commussion on the continu-
ance of protection to the Pis-
ton Assembly (Pistons, Piston
rings and Gudgeon Pins) In-
dustry

(2) Government Resolution
No. 79 (1) TP/57, dated the
24th July, 1957 [Placed
Library See No S-150/59]

(3) Report (1857) of the Tariff
Commission, on the Continu-
ance of protection to the Sago
Industry. [Placed in Lib-
rary. See No. S--150/67.]

(4) Government Resolution

No. 12(1) TP/57 dated the
80th July, 1957
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(5) Report (1957) of the Tarift

Commission on the comtinu-

ance of protection to the
Grinding Wheels Industry

(6) Government Resolution
No 16(1) TP/57, dated the
Soth July,1967 [(Placed n
Lidrary. See No 8-180/57)

AMENBMENT 70 CoAr Minxs Prrazau
BatH Ruwes

The Deputy Minister of Labeur
(Shrl Abid AlN): Sir, I beg to lay on
the Table, under sub-section (7) of
section 59 of the Mines Act, 1952, a
copy of the Notification No SR O 2156,
dated the 20th June, 1957, making
certain further amendment to the Coal
Mines Pithead Bath Rules, 1948

[Placed wn Library See No 8-161/
57]

PARLIAMENTARY CoOMMITTEES—SUM-
MARY OF WORK

Secretary: Sir, I beg to lay on the
Table a copy of the “Parhamentary
Committees—A Summary of Work”,
pertaining to the First Session of
Sefond Lok Sabha

(Placed in Library See No S-162/
57)

BUSINESS ADVISORY COMMITTER
Frrtt REPORT

1212 hrs,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinba):
I beg to move

“That this House agrees with
the Fifth Report of the Business

Advisory Committee presented to

the House on the 2nd August,

1957

Mr, Speaker: The question 13

“That this House agrees with
the Fifth Report of the Business

Advisory Commattee presented to

the House on the 2nd August,

1987

The motion was adopted
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ESSENTIAL SERVICES MAIN-
TENANCE BILL

Mr. Speaker: The House will now
take up the Essential Services Main-
tenance Bill for consideration and
passing The hon Home Miniater
may move the motion

Shri Narayanankutty Menen
(Mukandapuram) Sir, I rise on a
pomnt of order

Mr. Speaker: No motion has been
moved, what point of order can there
be?

Shri V. P. Nayar (Qulon) When
once the motion 18 moved it becomes
the consideration stage My point ot
order 1s that the consideration stage
cannot be had now, because you wilt
find, Sir,

Mr. Speaker Find from what?

Shri V. P Nayar: Sir, I want to
point out that this 1s in violation of
article 117(3) of the Constitution
which makes 1t mandatory that the
President’'s recommendation should
also be attached to Bills of this kind
We find that there 1s no President's
recommendation attached to this Bill
1 will state the point very briefly, as
you have directed Here 13 a Bill

Mr Speaker On what ground does
it require the President’s recommen-
dation?

Shri V. P Nayar That 1s the point

Mr. Speaker. Let him state the
point, and elaborate it 1f I want 1t
later on

Shri V P. Nayar: The point is, 1t
involves a certain expenditure which
has not been anticipated or provided
for elsewhere Here is a Central
legislatdn making a special penal
provision As you know, Central
Government employees are working
m thousands i1n various States If
as 15 contemplated, the strike takes
place, the various State Governments
have necessarily to proceed against
those who are prehibited from join-



